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Registration of Druygs and Pharmaccuticals
Companies

1297. SHRT SAJJAN KUMAR : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the number of gases of registration
of Indian drugs and pharmaceuticals
companies pending with Government with
details as regards to names of the companies
and the date of application;

(b} the number of registration applica-
uons of Drug companies that have been
rejected after the introduction of New Drug
Policy with details, firm-wise; and

(¢y the reasons for the rejection of
these applications, in dewail ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) As intumated by DGTD,
names of the companies and dates from
which their registration applications are
pending with DGTD, arge as per the
statement allached.  All other applications

have either been approved or rejected/
closed by the D.G.T.D.
(b) and (c) Frem 30.3.78 to 30.6.84,

444 applications for DGTD registration
have been rejected/closed by the Drugs and
Pharmuceuticals Directorate of DGTD due
(o various reasons such as non confirmity
of the Diug Policy, non-fulfilment of
parameters of registrations, failure to submit
additional data called for, etc.

Statement
MName of the Company ltem of Date of receipt af
manuacture application in
DGTD
1 2 3
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1. M/a. CIPLA Cyanidanol &
Ranitidino HCL. 3.2.84
2. M/s. Anglo-French 7 Trimozin formulalions 28.4.84
Ayurvedic 25.4.84

3. M/s. Richardson Hindustans



Units

1298. SHRI SAJJAN KUMAR : Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether registration of drugs and
pharmaceuticals units is automatic urder
Industries (D & R) Act and as per 1977
rules;

(b) whether it is a fact that DGTD s
the administrative department so far as
registration of drugs and pharmaceuticals
is concerned;

(c) the reasons for the interfercnce of
Ministry of Chemicals and Fertilizers 1n
cases of registration of Drugs and Phar-
macguticals units; and

(d) thz details of policies and rules and
regulations under which registration appli-
cations of Drugs and Pharmaceuticals units
are cleared ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) to (d) DGTD registration
is normally granted to units in the orga-
nised Sector, if they are exempt from indus-
trial licensing a§ per government policies
announced from time to time. In the casg

of drug industry, it was decided, as part of.

March, 1978 Drug Policy, that the DGTD

registration scheme shall cecase. However,

subsequently, this matter was congidered in

consultation with Ministry of Industry in

the context of further overall liberalisation
/
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4. M/s. Park;_b:v-i.s Chlorocort ear drops, _ - 7.3.84
Griponyl etc.
5. M/s. Bengal Immunity Co-Trimaxazole Tablets, 5.4.84
Methyl Dopa
6. M/s. Andhra Citrates Rifampicin 27.2.84
7. M/s. Suneeta Labratories Probenecid 23.6.84
8. M/s. P. Ramachandra Rao Vitamin B6 8.6.84
Registration of Drugs and Pharmaccutcial of DGTD registration scheme. It was de-

cided that DGTD registration scheme would
continue for the drug sector also Subject
to (i) 1978 Drug Policy ratio parameters
being satisfied and (2) scrutiny of each
application by Ministry of Chemicals #&nd
Fertitizers,
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